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in the Central sector, nor have they 
taken any steps for the indication of 
the prices in price-lists, parti'Cularly 
at the source where the medicines 
are manufactured. May I know how 
the Government explain the position? 

The Minister of Health (Dr. Sushila 
Nayar): The appointment of the 
Central insp!,ctors is under the exa-
mination of the Finance Ministry for 
a long time, and we have not been 
able to appoint them as yet. We felt 
that we might try to energise the 
State machinery as much as possible 
and see if that would lead to !im-
provement. So far as the prices are 
concerned, we have issued orders 
under the Defence of India Rules 
under which an importer or whole-
saler is expected to indicate the maxi-
mum price that the retailer may 
charge. Now, in actual practice, 
because of competition, they generally 
sell at much less than the maxi-
mum permissible limit. The fear was 
that if we indicated the prices on the 
labels "t this stage, it might lead to 
the shop-keepers charging that price 
instcad of selling it at less than that 
price. But, in any case, now they can-
not charge beyond the maximum. So, 
exploitation cannot take place. 

Shri Harish Chandra Mathur: Ex-
cept making certain brave statements 
on the floor of the House and outside, 
may I know what actual steps have 
been taken by the Ministry during 
the last six months to improve the 
position, and whether there are any 
indications to show that the position 
has improved? 

Dr. Sushila Nayar: Quite a number 
of steps have been taken. We have orga-
nised special training for the inspec-
tors from the various States. We 
have gone round and discussed the 
matters with the State Governments 
and written to them about it, so that 
the number of inspectors has increased 
in most of the States. Active steps 
are being taken by them to do a better 
job to ensure the quality control. The 
fact that the orders regarding the dis-
play of the prices have been issuej 

has resulted by and large in main-
taining the p"ices of the drugs. 

Shri D. C. Sharma: If the State 
Governments are being energised to 
look after these things, may I know 
what the functions of the Central 
inspectors in this respect are going to 
be, and what the allocation of duties 
between the Central Inspectors and 
the State agencies would be? 

Dr. Sushila Nayar: That was exact-
ly the point which was being discus-
sed with the Finance Ministry. The 
functior's of the Central inspectors are 
S'"i'lJOsed to be to cut across the S:'Jl" 
boundaries and work on a zonal basis, 
because very often it happens that 
the spurious and sub-standard drugs 
are produced in one State but they 
are sold in another State, and when 
the movement takes place of the cul-
prits from one State to the other, 
som~timcs it becomes difficult to 
enforce the regulations because of the 
State boundaries. The Central inspec-
tors will cut across the State 
boundaries. 

Dr. CoIaoo: Have Government 
taken any steps 
facture of drugs 
costly without 
reliability? 

Mr. Speaker: 
other question. 

to make the manu-
in the country less 
detriment to their 
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LA report covering studies regard-
ing integrated operation of the Punjab 
and Delhi Power Systems is being 
finalised. The Central Water and 
Power Commission propose to con-
vene a meeting of the representative5 
of V.P., Delhi and Punjab to evolve 
lihort-term measures in respect of 
U.P.-Punjab-Delhi interconnections 
for meeting emergent conditions.] 

Mr. Speaker: I do not cast any 
reflection, but I would only request 
hon. Ministers, when they have to 
read answers in Hindi and find it a 
little difficult, to have rehearsals two 
or three times. 
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Shrimati Savitri Nigam: May I 
know whether the whole dispute 
regarding the release of water from 
Punjab to Delhi has been solved or 

. not? If not, is it going to be taken 
up in this meeting? 

The MinJister of State in the MinJs-
try of Irrigation and Power (Shrl 
Alagesan): How is it connected with 
this? 

Mr. ~prak .. r: It is not connl'cted. 
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Shri P. Venkatasubbaiah: The hon. 

Parliamentary Secretary has said that 
this is going to be a temporary 
arrangement. Wlill this be fitted into 
the zonal grids that are to be formed 
in the country soon? 

Shri S. A. Mehdi: Yes, that is the 
idea. 
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Shri Heda: As the question relates 
to a Joint Power Pool, may I know 
why the States of Himachal Pradesh 
and Jammu and Kashmir have been 
left out? 
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Mr. Speaker: That would be a 
different thing. 

Shri D. C. Sharma: May I know if 
any satisfactory arrangements for the 
distribution of power between Punjab 
and Delhi have been arrived at, and 
if so, are they short-term or long-
ten~ arrangements? 

The Minister of state in the MInU-
try of Irrigation and Power (Shrl 
Alagesan): The answer itself relates 
to that. We are studying the integra-
tion of the two systems, and after the 
atudies are finalised, we shall take 
.teps. 

Complaints of Income-tax EvaSion 

+ 
(Shri Sidheshwar Prasad: 

·709, Shri P. C. Borooah: 
L Sllri R. Barua: 

Will the Minister of Finanee be 
pleased to state: 

(a) whether it is a fact that com-
plaints of income-tax evasion had 
been received by Government against 
Thackersey concerns; 

(b) jf so, whether Government have 
decided to investigate into the afl'airs 
of the concerns; and 

(c) the steps 80 far taken in that 
direction? 

The Deputy Minister In the Minis-
try of Finance (Shrimati Tarkeshwarl 
S1nha): (a) Complaints of tax eva~i0n 
were received against two firms in 
which members of the Thackersey 
family were partners. 

(b) and (e). The allegations were 
investigated and it was found that 
two out of the three allegations made 
were unfounded. The third is still 
under investigation. 
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Shri R. Barua: May I know whether 
an attempt has been made to ascer-
tain the total volume of exports and 
imports of tbese Thakersay concerns 
and to tlnd out whether there hall 
been any under-invoicing or over-
invoicing? 

Shrlmati Tark~shwari Sinha: So 
far as this matter was concerned, full 
and thorough investigation was made 
by the director of investigation. 

Shri Hem BanIa: May I know if 
Government are aware of the fact that 
allegations of tax evasion are also 
made against Messrs. Sirajuddin & 
Co.. and. if so. whether Government 




